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FIR No: 63/20

PS: Karol Bagh

Under Section: 420/468/471/34 IPC

State Vs Ashok

11.06.2020

Present: Sh. Alok Saxena, Ld. Addl. PP for the State

Sh. Rajesh Raina, Ld. Counsel for applicant.

It is submitted by Ld. Counsel that he is pressing for
interim bail only in view of the orders passed by Ld. MM qua granting of
interim bail to few other co-accused namely Kamal Kesar, Amit Makan
and Abdul Kadir.

The copies of order dated 12.04.2020 has been placed on
record by I0 which reveals that the interim bail was granted to co-
accused Kamal Kesar and Amit Makan by Ld. MM in view of directions in
Writ Petition (C) No. 1/2020, in RE: Contagion of COVID-19 Virus in
Prisons and Hon'ble High Court of Delhi in WP (C) 2995/2020 in the
matter of “Shobha Gupta & ors. Versus Union of India & Ors dated
23.03.2020 and minutes of the meeting of “High Powered Committee”
dated 28.03.2020 and 07.04.2020. However, perusal of reply of IO
reveals that the offence involved in the present case is inter-alia under
Section 467 IPC which is punishable with imprisonment upto life.
Therefore, it is clear that the case of accused does not fall under the
criteria as laid down by High Powered Ce ee >
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Even otherwise, accused cannot claim any parity with said co-
accused as his role is quite distinct, he having been arrested at the spot
itself along with forged cheque.
In these circumstances, the application of the accused
seeking interim bail stands dismissed. k ;

THC/
11.06.2020




4

NO: 356/17

PS: Hauz Qazi

Under Section: 302/120B IPC

State Vs. Gopal Krishan Aggarwal

11.06.2020

Present: Sh. Alok Saxena, Ld. Addl. PP for the State
Sh. Abhay Kumar, Ld. Counsel for applicant.

This is an application seeking extension of interim bail..

Heard. Considered.

In the facts and circumstances of the case :mddtmto
current pandemic, the interim bail granted to accused Mmﬁu
06.05.2020 and 16.05.2020.

Copy of the order be sent to jail supcrintended
information. Copy of the order be given dasti to Ld. Counsel for
applicant/accused. \




FIR NO: 383/13
PS:Burari
Under Section: 363;sew4ss,r47usow 120B/
State vs Sandeep

11.06.2020

Present:  Sh. Alok Saxena, Ld. Addl. PP
Sh. Zuber Akhtar, Ld. Counsel
Report from jail superintend
The accused is seeking in

as laid down by high power committee vide
however, as per neportofita aecusedismwﬂa

Copy of the order 'be
accused/applicant. Copy of the order
for information.
























































































FIR NO: 25/2016

PS: Daryaganj

Under Section: 394/397/411/34 IPC

State vs Mohd. Amir |

11.06.2020
Present: Sh. Alok Saxena, Ld. Addl. PP for the State
Sh. Ayub Ahmed, Ld. Counsel for applicant/accused.
Bail bond of accused furnished and same is accepted.
Accused be released from custody if not required in any other case.
Copy of the order be sent to jail superintendent for
compliance.
Anu wal
ASJ-03/Central
THC/Delhi

11.06.2020
















IR NO: 142/17
PS: Lahori Gate
mummrwnmmm&'" C
State vs Jasdev @Jasvir@.
11.06.2020

Report from concerned jé
same, the conduct of accused in jail
The report of 10 ‘has been |
previous involvement of accused except pre
At this stage, it is submitted
accused namely Vijender @ Birju h
circumstance vide order dated 02.
Ld. ASJ. Concerned official of fil
bail order of said accused on
present application.

Putupon].m
























